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12.17 Hrs.

PAPERS LAID ON THE TABLE

REPORT OF ENQUIRY (COUNCIL OF SCIENTIFIC
AND INDUSTRIAL RESEARCH) AND ANNUAL
Accounts ofF U.G.C,, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): On behalf of Dr. V.K.R. V.
Rao I beg to lay on the Table :—

(1) A copy of the Report (Hindi version)
of Committee of Enquiry (Council of
Scientific and Industrial Research)-Part I.
[Placed in Libarary see No. LT-3435/70).

(2) A copy of the Annual Accounts of
the University Grants Commission for the
year 1968-69 together with the Audit Report
thereon, under sub-section (4) of section 19
of the University Grants Commission Act,
1956. [Placed in Libraray see No. LT-
3436/70].

12.18 Hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, 1 am directed to return
herwith the Appropriation (No. 2) Bill
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1970, which was passed by the Lok Sabha
at its sitting held on the 20th April, 1970,
and trunsmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard to
the said Bill."

12+19 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMA-
IAH) : With your permission, Sir. | rise to
announce that Government Business in this
House during the week commencing 11th
May, 1970, will consist of :—

(1) Consideration of any item of Govern-
ment Business carricd over from to-days’

Order Paper.

(2) Consideration and passing of the
University Grants Commission (Amend-
ment) Bill, 1968, as passed by Rajya Sabha
and discussion on the Report of the Univers-
sity garnts Commission for 1965-66,
1966-67 and 1967-68 on a moltion to be
moved by the Minister of Education and
Youth Services.

(3) Discussion on the Report (Part 1)
of Committec of Enquiry (Council of
Scientific and Industrial Research) on a
motion to be moved by the Minister
of Education and Youth Services.

(4) Consideration and passing of the
Patents Bill, 1967, as reported by the Joint
Committee.

(5) Consideration of @ Motion for modi-
fication of Foreign Exchange Regulation
(Publication of Name) Rules, 1970 by Shri
Srinibas Mishra at 5 p.m. on Monday, the
11th May, 1970.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : On the 11th, Shri Srinibas
Mishra will not be here.
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SHRI S. M. BANERIJEE (Kanpur) :
Sir, 1 want to raise threc small points.

We want a discussion next week because
Parliament is coming to an end.

AN HON. MEMBER : How is Parlia-
ment coming to an end 7



